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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
TA No. 388 0f 2025 and EA No. 10/2023

In
Original Application No. 214 of 2021

IN THE MATTER OF:

Shailesh Singh ....Applicant
Versus

Central Pollution Control Board & Ors. .... Respondents

RESPONSE ON BEHALF OF DELHI POLLUTION
CONTROL COMMITTEE (DPCC) (RESPONDENT No.-2) WITH
RESPECT TO THE ORDERS DATED 21.05.2025 AND 07.07.2025.

MOST RESPECTFULLY SHOWETH:

I, Deepak Kumar Singh, Additional Director, Delhi Pollution Control Committee,
3rd Floor, Block - I, DMRC IT Park, Shastri Park, Delhi- 110053, do hereby
solemnly affirm and state as under

I. That, I am working as Additional Director with Delhi Pollution Control
Committee(DPCC) and am conversant with the facts of the present case on the
basis of record maintained by DPCC in its ordinary course.

2. That this Hon'ble Tribunal has taken up the above referred matter regarding
violation of environmental norms in operation of Slaughter House at Ghazipur,
Delhi and vide order dated 14.02.2025 directed DPCC to disclose in the next report
the action taken for recovery of Environmental Compensation (EC) of Rs. 50 Lakh

Eﬁfqb%\wDPCC on MCD. In response thereof, a report dated 20.05.2025 (page

4 a‘?um i 5@%?%548) was filed which is available on the records of this Hon'ble
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. That, the Interlocutory Application (hereinafter referred to as “IA”) has been filed
before the Hon’ble National Green Tribunal, Principal Bench (hereinafter referred
to as “Hon’ble NGT”) in the Original Application (hereinafter referred as “OA”)
No. 214 of 2021.

. That, at the outset, the Answering Respondent denies all claims, contentions,
allegations and averments against it in the TA which are contrary to anything
stated or submitted in this reply. Nothing in the IA shall be deemed to have been
accepted or admitted by the Answering Respondent for want of a specific denial,

save any averment which has been expressly admitted hereinafter.

PARAWISE REPLY: -

. That, the averments made in Para No. 1 of the IA are regarding filing of OA No
214 of 2021 against the Ghazipur slaughter house and does not require any
comment from this answering respondent.

. That, the averments made in Para No. 2 of the IA are regarding violation of
Environment Protection Act, Air & Water Acts and the various directions passed
by the Hon’ble Supreme Court and this Hon’ble Tribunal by the Unit. It is
humbly submitted that no comments are offered being matter of record.

. That, the averments made in Para No. 3 and 5 of the IA are regarding action U/s
229 of the Bhartiya Nyay Sanhita, 2023 against the respondent officials who have
filed wrong, false and fabricate report and joint inspection reports filed by Delhi
Pollution Control Committee with list of inspecting officers. It is humbly
submitted that date of inspection reports mentioned in para 5 of IA are not correct

and are infact the dates of filing of report by DPCC before the Hon’ble Tribunal.

It is humbly submitted that, the inspection of the Ghazipur Slaughter House was
jomay ;Eénductcd by the officials from Delhi Police, District Magistrate(East
Delhi), CPCB, DPCC and EDMC [Veterinary Officer (Incharge),Slaughterhouse]
on29.09.2021 in compliance to the order dated 31.08.2021 of the Hon’ble

Wy :L_\— ‘_r: £ ¢ Page 2 Of 7
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Tribunal and the report was filed by DPCC before the Hon’ble Tribunal on
24.01.2022. Inspection dated 06.04.2022 was jointly conducted by officials from
CGWB, DIJB, and DPCC in compliance to the order dated 23.02.2022 of the
Hon’ble Tribunal. Inspection dated 31.05, 2022 was jointly conducted by officials
from CPCB and DPCC in compliance to the order dated 13.05.2022 and status
report was filed by DPCC before this Hon’ble Tribunal on 20.06.2022. Inspection
dated 12.05.2023 was Jointly conducted by officials from CPCRB and DPCC in
compliance to the order dated 14.03.2023 of the Hon’ble Tribunal and filed by
DPCC  before the Hon’ble Tribunal on 11.07.2023. Based on the
observations/findings made during the said inspections by Joint Teams, status

reports were filed by DPCC to this Hon’ble Tribunal.

8. That, the averments made in Para No. 4 of the IA arc regarding Section 229 of
Bhartiya Nyay Sanhita, 2023. It is humbly submitted that no comments are
offered being matter of record.

9. That, it is humbly submitted that date of inspection reports mentioned in para 6 of
[A are not correct and are infact the dates of filing of report by DPCC before the
Hon’ble Tribunal. The averments made in Para No. 6.7, 8 and 9 of the IA are

regarding joint inspection reports filed by DPCC and NOC from DIL.

Direction under section 5 of the Environment (Protection) Act, 1986 issued by the
Department of Environment, Govt. of NCT of Delhi vide order dated
18.05.2010 are mentioned as Annexure to the Notification dated 12.07.2010 of
Department of Environment and Forest and Wildlife, Govt. of NCT of Delhi

published in the Delhi Gazette for ground water regulation and management in
Delhi.

(l) In the Whole of the National Capital Territory of Delhi, no person, group,

author1ty, assocnatlon or institution shall draw ground water through bore-well or

tube-well (both new as well as existing and drawing ground water without

Page 3 of 7
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permission of Central Ground Water Authority) for domestic, commercial,
agricultural and or industrial uses without the prior permission of the “Competent
Authority™ that is to say, the Delhi Jal Board or the New Delhi Municipal Council
as the case may be.

(2) The issue of grant of permission for bore-well / tube-well shall be dealt by
Competent Authority through the Deputy Commissioner (Revenue) of each
revenue arca, GNCTD, who is hereby appointed as “Authorized Officer” for the
purpose of regulation of ground water development and management in the
respective revenue areas under the jurisdiction.........

(4) An Advisory Committee in each nine revenue areas of the National Capital
Territory of Delhi is hereby constituted under the Chairmanship of the Deputy

Commissioner of each revenue area....”

Copy of Notilication dated 12.07.2010 of Department of Environment and Forest
and Wildlife. Govt. of NCT of Delhi for ground water regulation and

management in Delhi is at Annexure - 1

It is humbly submitted that, as per the minutes of the meeting of the concerned
District Advisory Committee under the chairmanship of DM (East) held on
12.07.2024. the Advisory Committee had taken the following decisions in the
said meeting

...... Advisory Committee approved for extracting the ground water for
operation and maintenance of Ghazipur Slaughter House with previous conditions

upto 31.05.2025 for 04 nos bore wells....”

Copy of the minutes of the meeting of District Advisory Committee held on

12.07.2024 1ssued by DJB on 26.07.2024 is at Annexure -2.

10.That, the averments made in Para No. 10 of the IA, are regarding slaughtering of

animals on the day of inspection and the bore well reading. Status / compliance
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of the inspection reports of the Joint Committee apart from other actions taken
against the unit by the DPCC. It is humbly submitted to this Hon'ble Tribunal that
actions taken / to be taken against the Slaughter House are not dependent on the
number of animals slaughtered on a particular day and maximum permissible
slaughtering capacity has been mentioned in the consent alongwith the applicable

treated effluent norms to be complied by the Slaughter House.

Inspection Reports of the Joint Committee were filed by DPCC before the
Hon’ble Tribunal in the past containing their observations/ findings. M/s Qureshi
Intl. DS- Max FNF Consortium Pvt. Ltd. vide letter dated 01.07.2025 has
informed that on 12.05.2023 i.e. the day of inspection of the Joint Committee

following' no. of animals were slaughtered :

Buffaloes Nil
Halal (Sheep/Goat) 700
Jhatka 109

Copy of the letter dated 01.07.2025 of M/s Qureshi Intl. DS- Max FNF

Consortium Pvt. Ltd. is at Annexure-3.

11.That the averments made in Para No. 11 and 12 of the IA are regarding
inadequate water utilization by the unit. Inspection Reports of the Joint
Committee were filed by DPCC before the Hon’ble Tribunal in the past
containing their observations/ findings. However it is humbly submitted that, the
Slaughter House may not utilize the maximum quantum of water for slaughtering

activity.

12.That, the averments made in Paras No. 13 and 14 of the TA are regarding

orr of  Environmental Compensation for non-installation of Bio-

Page50f 7
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Incharge , Ghazipur Slaughter House, Delhi Food Processing Complex (Meat) of
Municipal Corporation of Delhi (MCD) particularly due to non installation of
Bio-methanation Plant with directions to submit the time bound action plan for
installation of Bio-methanation Plant.

After issuance of the Directions dated 16.04.2019, DPCC has issued letters &
reminders for deposition / recovery of the said amount of Environmental
Compensation and an Affidavit in this regard was filed before the Hon’ble
Tribunal on 20.05.2025.

A Show Cause Notice Dated 22.04.2022 was issued by DPCC to Delhi Food
Processing Complex (Meat) (Slaughter House) for unauthorized extraction of
Ground Water.

Copy of the Show Cause Notice Dated 22.04.2022 issued by DPCC is at

Annexure — 4

It is humbly submitted that, as per the minutes of the meeting of the concerned
District Advisory Committee under the chairmanship of DM (East) held on
12.07.2024, the Advisory Committee had taken the following decisions in the
said meeting :

...... Advisory Committee approved for extracting the ground water for
operation and maintenance of Ghazipur Slaughter House with previous conditions

upto 31.05.2025 for 04 nos bore wells....”

Copy of the minutes of the meeting of District Advisory Committee held on

12.07.2024 issued by DJB on 26.07.2024 are at Annexure -2.

M/s Qureshi Intl. DS- Max FNF Consortium Pvt. Ltd. vide letter dated
24.07.2025 has informed that District Advisory Committee under the

rChall‘m(}nShlp of District Magistrate (East) has renewed the permission for
f:f SO

“borewells. Wlth validity for one year i.e. 30.05.2026.

{;iwfi\?o EO &j? “
g » ,,*"Cﬁp}n’r"fcﬁf the letter dated 24.07.2025 of M/s Qureshi Intl. DS- Max FNF

Ll Gy
\"CA ¢

e?{ Consortlum Pvt. Ltd. 1s at Annexure — 5.

N
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13.That, the averments made in Para No. 15, 16, 17 and 18 of the IA are the matter
relating to Bhartiya Nyay Sanhita. The allegations suggesting criminal intent or
misconduct on the part of the inspecting officials are baseless, unwarranted, and
devoid of any prima facie evidence. Inspections were carried out by the Joint
Committee in compliance of the directions of the Hon’ble Tribunal from time to
time to check the compliance status of the Slaughter House and to assist this
Hon’ble Tribunal. It is further submitted that the joint inspections were conducted

in good faith in discharge of official duty.
That, in view of the above, the present response may kindly be taken on record.

oduapul 164

DEPONENT

VERIFICATION

I, the above-named deponent, declare the contents of the present affidavit are true
and correct to the best of my knowledge based upon the documents and records

available in the office and nothing material has been concealed therefrom.

Verified at New Delhi on this 2§thday of July, 2025. D(QV\)PW \%

DEPONENT

NOTARY PUBLIC
BGOVT. OF NCTOF DELHI

i2.8 JuL w5
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1 pCC LEAN vt
‘\‘\\\ . U“ \n(\ RLEL
-\ <\"'DELHI JAL BOARD: GOVT. OF NCT OF DELHI

¢ ' A" OFFICE OF THE EXECUTIVE ENGINEER(EAST)-1
o ' M-16 POCKET-F: MAYUR VIHAR PHASE-II
DELHI - 110091
o PHONE No 011 21200617 Emall Id-: d)b qee mS7ognmt gom
Lo he DIB/EE (East)-1/2024-25/ | 7S T Dated:- ¢ 7 3
e ¢ ..'\-‘\ subject: « Minutes of meeting of District Advisory Committee under the
b Chairmanship of DM (East) on 12.07.2024 at 03.00 PM in the Chamber of DM

N
\ (East), LM Bandh Shastri Nagar Delhi-110031

\

!

., | The meeting of advisory committee was held under the chairmanship of DM
‘e ar . .~(East) on 12.07.2024 at 3.00 PM & attended by following Officers:

Sh. Puneet Ji, ADM (East)

Sh. Ravi Trehan, Tehsildar /
Sh. V.K. Chauhan, EE(East)-1 \'V\,d’
Sh. V. Parveen Kumar STA-HG (CGWB)

Sh, P.P. S Sisodla General Manager (NCRTC)

Dr. Sanjeev Gupta, (DD) MCD
Sh. Ajay Rana, (NayabTehslidar) -

e O 0 e

_ Following cases on the request of DJB were discussed in meeting.

1. Gazipur slaughter house and livestock market: -Deputy Director (VS) In-
charge Gazipur slaughter house vide his letter No. GSH/MCD/2024-
L’X’ 25/63 dated 01.05.2024 requested to extend the permission of
extraction of water from the 05 Ngs. bore wells functioning at Gazipur
\Q; Slaughter house and livestock market for further period of 1 year as the
o previous approval was up to 31.05.2024. In this regard, an objection
}xl‘ff raised by Sh. Ajay Rana, NayabTehslldar that O1 no. bore well is in
r\ ’\\ sealed position and only 04 nos. are working out of 5 Nos. The case was
\}C : placed before the advisory committee and after detailed deliberation,
\55 the Advisory Committee approved for extracting the ground water for
operation and maintenance of Gazipur slaughter house with previous
' W K% conditions up to 31,05.2025 fqr 04 nos. bore wells with conditions for
W submitting the monthly reports of flow meter/ plezo meter and RO /
Nano filtration plant and operational rain water harvesting system in
the office of EE(East)-I, DIB as well as in the office of DM(East).




662413/2025/WMC 2 DPCC

A yine s ey [\
3. NCRTC- Deputy Chiel Project ;“:2:3:;:‘“ for permlss.h;::-:‘.r01
NCR1C/CPN/D/2024 dated 15.0-\.20\ hok Nagar RRTS Statlon,
well At entry/exit Pocket-2. New 's, (hat a water tank s
wptaned by NCRTC fL‘P"“emmM ratlonal purpose of st:‘
consttucted in Entry/Exit POCkN'Z for GRS f hy
nience, Flre Safety measy,
¢ Domestic usage for passenger comes Thus, a new Bore ,
Cleaning of Station, drinking water facllity el ' o
; t-2 near Water Tank Structuy,
connection 1s required at Entry/Exit pocke A
10 cater the water demand as mentloned above. T de deliberatiopn t?\d
before the advisory committee and after detaile o snarailon anz
commitiee approved for extracting the ground water for kp o girchs s
maintenance of for RRTS Station New Ashok Nagar, Pocke f Station
passenger convenience, Fire Safety measures, cieaning ° nteé
drinking water facility etc. for which advisory committee gra- ;
permission for 01 no. bore well for 1 year with conditions for 5L‘me|ttm'g
" the monthly reports of flow meter/ piezo meter and operatlona.l e
water harvesting system in the office of EE(East)-l, DIB as well as In th.e
office of DM(East). In this regard advisory committee directed to subr.mt
an undertaking from NCRTC/RRTS that the rain water harvesting

structure must be operational before extracting the ground water from
bore well.

-

Pure Water- Request for renewal of boring permission for pure water
vide writ petition (civil) 4875/2018n & CM18789/2018 titled of Sanjeev
Chopra and others vs GNCTD was received. As requested by Sanjeev
Chopra Partner Pure Water 10, Top Floor, Jungpura road Bhogal New
Delhi 110014 regarding renewal of bore well Yamuna Khadar Village
NangliRajapur,the case was placed before the advisory committee and
after detailed deliberation, Sh. Ajay Rana, NayabTehsildar (Mayur Vihar)
and Sh.Ravi Trehan, Tehsildar informed that this land comes under the

jurisdiction of DM (South East). In view of above request for renewal of
bore well is rejected.

Sd/.
‘ Executive Engineer (East)-1
Copy to: - for kind information pl. -

1. PA to DM (East) for kind information pl.

/ The Secretary, Chairman (DPCC) deptt. Of Environment, GNCTD,6" level,
C-Wing, Delhi Sectt. |.P Estate, New Delhi

3. Member Secretary, DPCC, 4-5 floor, ISBT Building, Kashmiri Gate, Delhi




Sector-], R.K Puram New Delhi 1
<110
5. SE(M)-I e

6. CE(MCD) East Delh Mu
' nicipal Corporation Office of the Chj ‘
(EMS), 1o Floor, p & Chief Engineer

ot No. 419, Udyo Sadan, Patparganj Ind trial
De;hl.noogz yog Parganj Industriz Ares,

7. CE (DDA), Delhi Development Authority, Office of the Chief Engineer (2)
Shahpur)at (AGVC)New Delhi- 110049

Forum for Resou

rces and enhancement, C-8-8035, Vasant
Kunj, New Delhi-110070.

Fish poultry ang Egg Market B-1 pocket, Gazipﬁr Delhi 110096,

10. Deputy Commissioner (Health) 419 Udyog Sadan Patparganj Industrial
Area Delhi-110092

11. Sh. Sanjeey Chopra M/s. pure Water 10, Top Floor Jangpura Road
Bhogal, New Delhf—llOOM(water@purewater.net.in), 5810987118

12.Deputy Chief Project Manager NCRTC (cpm.delhl@ncrtc.in)

13.Deputy Director VS/) Incharge/ Ghazipur Slaughter House

(slaughterhousegzp.com)9717787499, 9810179085
- 14. M/F & O/C

\ Ao

Executive Engineer (East)-1
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HI INTL DS-6GGENF CONSORTIUM PV, LD,

“mmmmmm EXPORTERS & IMPORTERS

QIDSMENF 110072025 1*-July-2025

1o, @

The Incharge, WMC-II

Delhi Pollution tontm} Committee
+7-& 3=- Floor, ISBT Building
Nashmiri, Gate Delhi-110006

Sub: -Reg:- The production status on 12th-May-2023.

Dear Sir,

With due respect it is humbly submitted that a team of DPCC officers was inspected
the Ghazipur Slaughter House Complex on 12%-May-2023. The inspection was
successfully carried out during discussion session it was directed to submit the exact
production data after completion of entire Slaughtering activities the said data of

animals slaughtering is as under-.

Date Section
12%-May-2023 Buffaloes Nil
122-May-2023 Halal Sheep/Goat 700
12=-May-2023 ‘ Jhatka ~ 109

Submitted for information and necessary action please.

—
Thanks & Regards ) 5
- (‘/) l 27
For Qureshi Intl. DS-Max FNF Consortium Pvt. Ltd.

s RN anager

Consulting

—

Office : MCD Staughter House Behind Poultry Market , Ghazipur, Delhi-110096
Reg. Office: Mujahid House # 19-2-294, Doodh Bowli, Palam Road, Hyderabad - 500 064 (T.G) INDIA
Email : qureshiinternational@gmail.com , info@qicpl.in
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l Vit us at; b/ IREGATE, DELHL- 10004
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Subjeci: Shmv Cause Ndi_t& for tevy of Envirenmental Compensation (EC) for |
_umtt!hﬁl‘il@ I’ﬁrlcﬂﬂn bl’. Tround water |a compliance of the erders of
Hon'ble National Green Tribunal (NCT) in OA No. 25/2019-rep, read wiin
mms-rﬂnﬂmtvmmm
Whereas, Hon'ble National Green Tribunal vide orders dated 15.01.2019
al 2019, 30.05.2019,
a_e,mmmd l9.il.10l9‘in_0ANu. 2512019 titied ag, “Abdul Ferckh Vs, Qa;:,imcr af
Delhi® m dirccted mm_m Sgainst extraction of ground water by instalting
vnsuthorized tube-wells by Delhi Pollution Control Commities (DPCC), Delhi Jal Board and
Reveriue Depertment for compliance.
Aod whereas, Hicgal extraction of water is a violation of direction under Section § of
Environment (Protection) Act, 1986 as per the Notification No. F.8 (348) EA/ENV/ (9/1 04 1.
1061 dated 18.05.2010 published on 12.07.2010 the Environment Department, GNCTD,

And whereas, Central Pollution Control Board (CPCB) has framed guidelines for levying
¥nvironmental Compensation for illegal ground water extraction.

And wheress, Delhi Food Procesalug Complex (Mest) Complex, East Delhi Municipal
Corporation (EDMC) (herein aftor referred as the pddressee unit) is renning a facilily for
shaaghter of gosts snd buffeloes st Ghazipur. The addresser unit has been granted Consent to

Operste under Witer Act, 1974 & Air Ad, 1981 by DPCC for a period of § years valid up to
13.09.2022.

And whereas, the join! inspection toam congisting of the officials from CPCB, DPCC, Dethi
Police, Revenne dept and EDMC has tarried inspaction of the addressse unit an 29.00.2021
& pec the dircotions of Hon'blo Nutiosal Gesen Tribunal deted 3.08.2011 in OA No.
21472021, Sheilesh Singh Vs Central Poltution Coatrol Bosrd & Ors,

And whereas, the inspection team, during the aaid inspection, has observed g1
mmhﬁh%wﬂﬁﬂmﬂmmmﬂ%‘

\ ; in ¥ i (T directiona/orders and in vigw of the noa-complisnce
?mwﬁmirm g::::ewﬂ Authority tn DPCC keoeping in view the “Pul}um-.s
Pay Principhe™ hes decidod 1 levy Environmental Compensation (EC) on the addressce unil
’gmuawuﬂnmvkwwmnmbnufmundm.
MWM.WWMMMMmMMMthwMW
addressos unit on 12.4.2022,

ounlcy Int of
{ whereas, orised arcas from the ground walcr resources po

A_ﬂﬁ in mmaniul and over-exploited areas (COWB, 2017), List of safe,
mgg;&‘ critical and nu:.rﬂpbhd aroas nre availabie on the website of COWIL
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And whereas, for calculating the Environmental Compensation (EC) Tor unuuthos; .
extraction of ground water addressee unit is required to provide following details:

(i) Ground Water consumption (Pump Yicld & Time duration) used for sbstraction of
ground water without the permission from the Competent Authority.

(i)  Yicld of the pump capacity/power of pump, water head used for illegal abstraction o
ground waler.

(iii) Exact dnte of start of extraction of ground water and duration of such extraction

(iv) Category of the ares as per CGWB calegorisation i.c. safe, semi-critical, critical and
over-exploiled areas. 1 ’

(v) Quantities of ground watet exiracied for various ussges i.c. drinking/ Domestic.
Industrial/ Commercial/ instiustional/ bospitals ete.

(vi) Documeniary eyidence regarding voluntary disclosure of bore well to Environment
Department/ Delhi Jal Board, if sny.

(vii) Documentary evidenca regarding adoption and psyment to Delhi Jal Board with
respect 10 fixation of ground waiter cess/ usage dated 08.07.2015,

And whereas, for ardving/determining out the exact calculation of the Environmental
Compensation (BC) in compliance of stipulated guidelines of CPCB and in view of wlorsuid
orders of Hoa'ble National Green Tribunal the above information arc required. The addressee
unit shall submit the reply within 1S days of receipt of the raid SCN and also swate the reasins
why Environmental Compensation (EC) should not be imposed for extractian of ground water.

u_,(/c e
Incharge, WMC-III
Slaughser Houss ., B.M.S. Redady
D o Proaig Coeple Mis)Cai s BT
i L o R R
Copy to: )
I. Commissionez, EDMC, 419, Udyog Sadan, Patpargan) Industrial Ares, Dl
110092 4
2. Director (Vetarinary), EDMC, 419, Udyog Sadan, Patpers=ni Industrial A
110092.
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Wmmm— EXPORTERS & IMPORTERS L TR @

QIDSMFNF/1103/2025

To,
The Incharge, Wmc-I1
Delhi Pollution Control Committee

4th-& Sth. Floor, ISBT Building
Kashmiri, Gate Delhi-110006

24" July-2025

Sub: -Reg:- Renewal the permission to extrac
well of Ghazipur Slaughter House by the compe

he ground Extraction’ Permission for
It is valid for one year ie. 30.05.2026.

011t0014/2025-26/2151 dated 15.07.2025, (Copy enclosed),

borewells.: letter No. DIB/EE (D)-

Thanks & Regards
For Qureshi Intl. DS-Max FNF Consortium Pvt. Ltd,

Gengra;LfMaagger.
5.

Office : MCD Slaughter House Behind Poultry Market , Ghézipi.;r, Delhi-110085
Reg. Office: Mujahid House # 19-2-294, Doodh Bowli, Palam Road, Hyderabad - 500

Email qureshiinternatianal@gmail.mm ; info@gqiepl.in

oAy i AN
U;H R & VU




No. DUB/EE (DY 1306 01473025 35] B
Subject: - Minupas of mesting of District Aduis
(East), Lm Mﬁiﬂwzmwna{m.um .

The meeting of Wmmﬂwmm‘tﬁemmm ship of
OM(East) on m@mozsmmm&ammwamwm

ack 1 1arket: - On the request of Deputy Director

(V5) i chargs Gezipur sacghies through bl et No, si/hicrne s 25/26

% dated 23.04.2025 and 23.05.7025 requested to extopy the permission of extraction
o o water fram the g4 mw«m&wﬁmﬂsmmsrammm and
by ponsvack markat for further One yeat Le, upto 30,05,3.c The case was placeg

wh before the advisory committee and after detalled delibaration the committee

slaughter house with a?%u& canditions Up 10 31.05.2026 for 04 Nos, Bore wells
with the candition for submitting tha manthly reports of flow meter/ plezo meter
and RO / Nano filtration plant In the offlca of undersignad as well as In the office of

DAC Chalrman, :

2. Makkar Multispecialty Hospltal in the Property No. A-3 & A=Z, Priyvadarshin Vihar
Laxml Nagar Dalhi, The case was submitted bafore the advisery committee but noy
recommended as na faln Water Harvasting Structyre exist In Makkar v Ultispecialty
Hospltal In the property No. A1 & 4.2, Priyadarshini vihar Laxmi Nagar Delp),

This Is with approval of competent autharity,
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Executive Engliteer (D011 to 014y \}

Copy to: « for kind Informaticn pl,

L
2

3.
4‘

3

© @ ;

PAto DM (Bast) for kind informationpl, o
The Secretary, Chalrman (DPCC) deptt. Of Environmént, GNCTDE® fevel, C-Wing,
Delhl Sectt. Lp Estata, New Dalki

Director (Panchayat), Gowt. of Delll, Reom Ne, 12, Old Civil Supp| Bullding Tis Hazar
Delh+-110054 : Mg o,
Superintendent hydrologist & Office -In-Charge, west Block-ll, Wing -1, Settor:1, Rk
Puréim New Deli-110065 s |

SE(Cj01 | | | |
CE{MCD)}, Civie Cantre, Minto Road, Prass Entlave, Almeri Gate, New Delhi-110002

C.E (DDA}, Chief Engineer, DDA, 16® Floor Vikes Minar, {70, Delhi-110002

The President Forum for Resources and enhancement, C-8-8085, Vasant Kunj, New
Delhi-110070. -

10. Secretary, Fish poultry and Bgg Markat B-1 pocket, Gazipur Dalhi 110096,
- 11, Deputy Commissioner {Health) 419 Udyog Sadan Patpargan} Industrial Area Delhl-

0092
Uzﬁnlaputvmrmor{VS./)lndmge/ﬁhazlpa%ugmrHca&a{&!anghmrho usegzp.com)

9717787499, 9810179085

Laxmi Nagar Dulhil: Phona 011-41627929,48107929,41517929,9899 9910

13. Makkar Multispecialty Hospital in the property No. A-1 & A-2, ;é(gad.ars_m;.;iwﬁm

14. M/F & 0O/C

Wy

‘Exacutive Englnaer (D)-011to 014
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